
/
CENTRAL ADMINISTRATIVE TRIBUNAL LUCKNOW BENCH LUCKNOW, 

ORIGINAL APPLICATION NO: 4 8 9 /2 0 0 3 .  

t h i s ,  the 29th day of October 2003 .

HON. M R .S .P .  ARYA MEMBER(A)

Smt.Sushma I^isra, w ife  of Sri Ravindra Nath M ishra , resident  o f  2 6 9 /7 5 ,  

B irhana , Lucknow,- Posted at Post Graduate Teacher , at Kendriya 

V idyalaya  Lucknow Cantt, D ilk u sh a , Lucknow c a n t t .

. . . .A p p l i c a n t .

BY ADVOCATE SHRI S .K .  D IX IT .

VERSUS

1 . Union of In d ia  through M inistry  of Human resources , Development, 

N e w 'D e lh i .

2 . Commissioner, The Kendriya  V idyalaya  sangathan Headquarters , New 

Delhi Qthrough its  Commissioner.

A(Jdidional Commissioner, Kendriya V idyalaya  Sangathan New D e lh i .3.

4. A s s i s t t .  Commissioner, Kendriya V idyalaya  Sangathan jtew-Delhi .

5. P r in c ip a l ,  Kendriya  V idyalaya  Lucknow Cantt , D ilk u s h , Lucknow 

Cantt.

. . . -Respondents.

BY ADVOCATE SHRI G . S . SIKARWAR/M. G . MISRA.

ORDERK (ORAL)

As per H o n 'b le  Shri S .P .A r y a .

Upon hearing the counsel for  both the p a r t ie s ,  i t  appears that 

the app licant  was tran sferred  from kendriya V idyalaya  Sangathan (KVS)



\ ■J#- -2-
Headquarters le t t e r  dated 0 3 . 4 . 2 0 0 3  from Lucknow Cantt to Kendriya 

V idyalaya  Masimpur in  the state  of  Assam. She was also  re l ie v e d  in  the 

A /N  of  8 . 4 . 2 0 0 3  by the P r in c ip a l  of Kendriya V idyalaya  Lucknow cantt 

which is  annexed as Annexure N o .l  to the O .A .  A show cause notice 

dated 23rd September 2003 /  from respondent N o . 4 was issued  to the 

ap p licant  to the e f fe c t  of voluntary abandonment of service  by the 

app lican t  and p ro v is io n al  loss of her l ie n  on the post of P G T ( H i n d i j ) . 

This  was communicated by incharge  p r in c ip a l  vide  le t t e r  dated
I

2 5 . 9 . 2 0 0 3 .  The applicant  had spinal fracture  due to which she

developed loco motor permanent' d i s a b i l i t y  to the extent of 60% . She

claims that she should have not been re lie v e d  in compliance w ith  order

of the Commissioner vide  Annexure No. 3 as she was p hy sica lly

handicapped as per Government of Ind ia  R u les . She made a

representation  through proper channel jon 1 7 . 3 . 2 0 0 3  for  hev-adjustment

f

in nearby school. On being t r a n sfe rre d , she again  made a 

representation  for  reconsid eration  on 9 . 4 . 2 0 0 3 , which is  s t i l l  pending. 

Further representations  on 1 4 . 5 . 2 0 0 3 , 1 9 . 6 . 2 0 0 3 , 5 . 7 . 2 0 0 3 /  1 . 8 . 2 0 0 3 ,

3 . 9 . 2 0 0 3 /  1 2 . 9 . 2 0 0 3  and 4 . 1 0 . 2 0 0 3  were made, but these d id  not evoke 

any response . The ordei-of the Commissioner KVS for  not r e l ie v in g  the 

p hysically  handicaped has not been controverted and the representations  

are s t i l l  pending . The tran sfe r  orders th e re fo re , deserves to be kept 

in  abeyance t i l l  the representtions  made by the ap p lican t  are decided . 

I f in d  that ends of ju s t ic e  ,would be met i f ,  the show cause notice  

issued  is  quashed and respondent No. 4 is  d irected  -to decide  the 

representation  w ith  a speaking order w ith in  a period  o f  four weeks, and 

communicate the same to the a p p lic a n t .  Order dated 8 . 4 . 2 0 0 3  would be 

kept in  abeyance t i l l  such d e c is io n  on the representation  is  taken .

2 . Accordingly / the O r ig in a l  -^^^Appliction is  disposed  yof at the 

admission stage i t s e l f .  No order as to costs .

MEMBER (^)


